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[Mr Speakm-]

-ancl full diraction They have spllt
themselves into committees and com-

misglons quietly sitting throughout the
day and going into these things with
no press, no galleries, with a little
. calmness without any desire lurking

for publicity.

SHRI MADHU LIMAYE: What is
wrong with publicity?

MR, SPEAKER: Mr. Limaye, what
ever you say, whether it is right or
wrong, 1 have no dispute with you.
. But you know it is much better not to

“wsk me. But a day is coming...

‘SHRI SHYAMNANDAN MISHRA:
. 'We are pitted against much mightier
instruments of publicity of the Gov-
ernment.

MR. SPEAKER: You do not know
what mightier force this system to
which I am referring, to which Shri
Banerjee referred and which Prof,
Hiren Mukerjee may also recommend,
is. They have this system, I do not
comment on anything because we have
a constitution. Within that Constitu-
fion, we have rules and procedures.
We have to work it and make it as
flaxible as possible so that it may meet
the aspirations of the people.

SHRI SHYAMNANDAN MISHRA:

Could not the date for the presenta-

" tion of the Budget be advanced so that

more days are available for the ses.

sion? What is sacrasanct about the
present date?

MR, SPEAKER: These are all sug-
gestions. We can consider all these
suggestions. For the time being, I do
‘not agree that we can get rid of the
procedure which we had been follow
ing in the past.... (Interruptions)...
Let us live for long and see what
changes come. Mr, Banerjee.

(i) PAYMENT oF DA INSTALMENTS TO
‘CENTRAL Govmmm EMPLOYEES

: SHHI S M. BANERJEE (Karpur):
With your pemﬁssion I wnnt to raise

_have to oppose it.

.a very: hnportant matter because today \

at 6 pm. all the demands are’ ‘golng
to be guillotined, This has appes.md

in the newspapers and from our ex- -

perience also we know that when we .
were discussing the Budget no provi-

sion had been made for payment of

five instalments of dearness allowance -
to the Central Government employees
throughout the country. Thirty lakhs
of Central Government employees were
expecting that after the discussion
between the officials and the employees
on 15 April ang 21 April, an announce-
ment would be made about payment

. of five instalments of DA; they have

accepted the liability because it 1is
according to the Third Pay Commis.
sion Report. We expected a provision
to be made in the budget but no pro-
vision had been made and no assur.
ance had also been given by the Fin.
ance Minister that =zdequate amount
would be provided for the five instal-
ments. T am not asking for the future;
five instalments are due from 1-10.1874
till 1 March 1975. Today in the news-
paper it has come out that a discussion
was going on with the Planning Com.-
misgion and the Finance Ministry,
and that the Finance Minister also
agreed to pay some amount but the
Almighty Deputy Chairman of the
Planning Commission was standing in
the way. I wish him all success in his
Plans but why should he stand in the
way of paying the Central Government
employees their legitimate dues. I am
not warning the Government, I am
agking the Finance Minister to make
a statement before 6 O’clock - today
when the demands are going to be
guillotined that adequate améunt would
be provided and they would not be
deprived of their dues. If that is not
done, at the time of guillotine we will
Otherwise, it will
be a betrayal and a breach of faith
and gross injustice. Through you I
request the Minister to make a dtate-
ment. ' The Finance Minister has come

' bck yesterday. Even if he could not

make a statement, Shri P, K. Mukher-

jee or Shrimati Sushila Rohatgl can
‘make a statement; I shall accept that - .
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will aot take this lying down; they
will start agitation throughout the
country and the entire responsibility
will be that of the Government,

SHRI DINEN BHATTACHARYYA
(Serampore): This issue was raised
again ang again. I do not kmow why
you are not asking the Government to
make a clearcut slatement. They
should announce if today at least.

MR. SPEAKER: I have accepted
only one. T cannot accept all. The
only pity 1s that if 1 allow you, yuu
don’t sit,

SHRI DINEN BHATTACHARYYA:
The Government must make a state.
ment on the D.A, issuc. He does not
want anything more.

MR. SPEAKER: He has raised ihe
proint under Rule 377. Mr. Raghu
Ramaiah, pleasc note it down,

Now, Mr. Pai, at what time would
you like to reply? The time left for
this Ministry is two hours and forty
minutes, How much time will Jyou
require?

THE MINISTER OF INDUSTRY
AND CIVIL SUPPLIES (SHRI T A.
PAI). Please give me one hour,

MR, SPEAKER: I think at 3.15 PM
you would reply.

1322 hrs.
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*Moved with the recommendation of the President.



